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CENTRAL ADMINISTRATIVE TRIBUNAL::GUWAHATI BENCH.
| 0.A. No. 309 of 2665
DATE OF DECISICON: 15.,12.2005.
. Sri Bhabani Kr.Barman
APPLICANT(S)
Mr.S.C.Biswas, Mr.M.K.Mazumdar,
ADVOCATE FOR THE
APPLICANT(S)
- VERSUS —
U.0.I1. & Ors RESPONDENT(S)
Mr.G.Baishya, Sr.C.G.5.C. ADVOCATE FOR THE
RESPONDENT(S)

THE HON'BLE MR. JUSTICE G. SIVARAJAN VICE-CHAIRMAN

1.  Whether Reporters of local papers may be allowed to
see the judgments?

2, To be referred to the Reporter or not?

3. Whether their Lordships wish to see the fair copy of
the judgment? :

4. Whether the judgment is to be circulated to the
other Benches?

Judgment delivered by Hon’ble Vice-Chairman
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VCENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No.308 of 2005.
Date of Order: This the 15" Day of December, 2005.
HON’BLE MR,JUSTICE G.SIVARAJAN, VICE-CHAIRMAN

Sri Bhabani Kumar Barman,

S/0. Late Ramani Kanta Barman.

C/O. AR.Das,

Padumbari, P.O.Gotanagar,

Guwahati-33. .

District:Kamrup, Assam. Petitioner.

By Advocate Mr.S.C.Biswas, Mr.M.K.Mazumdar. |

-Versus-

1. The Uniion of India, through
The Secretary, to the Government
Of Home Affairs, New Delhi.

2. The Director General,
SSB,
East Block -V,
R.K.Puram, New Delhi

3. The Inspector General
Frontier Head Quarter, SSB,
ZooRoad, Uday Path,
Guwahati-24. A

4. Area Organiser{Administration}
Frontier Head Quarter, SSB,
Zoo Road, Uday Path,
Guwahati-24.

5. The Deputy Inspector General,
SSB,
Adhoc Training Centre,
Devendra Nagar, S.H.Q, Tezpur,
District: Sonitpur, Assam. : Respondents

By Advocate Mr.G.Baishya, Sr.C.G.8.C.
ORDER(ORAL)

G.SIVARAJAN,L,V.C.

- The applicant is aggrieved by his transfer from Guwahati to Ad-

Hoc Training Centre, at Devendra Nagar, Tezpur. Vide transfer order
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dated 2.12.05(Annexure 1). The applicant was relieved from Guwahati
on 5.12.05(Annexure 11). The applicant made representation dated
06.12.05(Annexure III) seeking for cancellation of the transfer order
6n account of his illness and the climatic condition prevailing at
Tezpur. The said representation was rejected by the 3" Respondent
vide order dated 8.12.05(Annexﬁre IV). The applicant made further
representation dated 8.12.05 (Annexure V) before the 2™ Respondent,
which is stated to be pending.

2. Mr.MXK.Mazumdar learned counsel for the applicant submits

that the applicant was posted from Bihar to Guwahati only in the

month of March 2005 and that the applicant has been trans_férred
from Guwahati to Tezpur within a period of 8 month. Mr.Mazumdar
further submits that the applicant is suffering from severe Bronchitis
Asthma and high Blood pressure and that the present weather
condition of Tezpur is not conducive to the health of the applicant.
The counsel also  submits that the 3™ Réspondent did not consider
any of these relevant factors while rejecting the request. He in the
above circumstances submits that a directioﬁ may be issued to the 2™
Respondent to pass urgent orders on the applicant’s representation
dated 8.12.05 (Annexure V) and the transfer order may in the

meanwhile, be kept in abeyance.

3. Mr.G.Baishya, learned Sr. C.G.S.C., on instructions, submits

that the applicant is a competent Government servant whose services
are urgently required for the Ad-Hoc Training Centre at Debendra
Nagar and that the applicant was transferfed in public interest. The
Sr. Standing counsel also submits that the applicant was transferred
from Bihar to Guwahati only on promotion. The Sr. Standing counsel

further submits that the applicant has to join in Tezpur without delay.

v
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4. 1 have considered the rival submissions. It is settled position

that transfer is an incident of service and that no body has got any

vested right in the matter. It is also settled position that the Courtsl
and Tribunals cannot interfere with a transfer order unless it is

shown to be clearly arbitrary or vitiated by malafides, or infraction of
any professed norm or principle governing the transfer. The applicant
has not alleged any malafides or any violation of statutory rules or

guidelines. However, it is equally settled that if the incumbent has any

personal difficulty in joining at the transferred place, say for e\xample

serious illness, Mid~session of the studies of the incumbent’s children

etc. it is a matter for the incumbent to approach the higher authority
and seek for cancellation or modification of the transfer order. If any
such representation is filed it is for the competent authority
concerned to pass order thereon without delay, certainly after

considering the grounds urged in the representation.

5. In the instant case the applicant has stated various reasons

including his illness supported by Medical Certificate. It is stated that
the said representation is now pending before the 2" respondent. In

the circumstances I am of the view that this application can be

disposed of at the Admission stag.e itself with directions. Accordingly,

there will be direction to the 2™ Respondent to consider and pass

order ({either interim or final} on the representation' dated

8.12.05(Annexure V) within a period of twb weeks from the date of
receipt of this order and communicate the same to the applicant
without further delay.

5.  As already noted the applicant has already Been relieved and

it is stated that the applicant is on medical leave, in other words the

applicant did not join at the transferred place. These aspects of the

bov/



matter may also be taken note of by the 2™ Respondent and pass
order with utmost expedition. |

The O.A. is disposed of at the admission stage itself. This order “ —
will be communicated to the 2" Respondent immediately either by the
counsel of the} applicant or by the Sr. C.G.S.C. for compliance.

Issue urgent copy of the order to the counsel for the pal txes

0%5/}\/

(G.SIVARAJAN)
VICE-CHAIRMAN



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
QIWAHATI BENCH, GJWAHATI,

SHRI BHABANI KUMAR BARMAN
LR 20 2 B AN Y ] OUOC‘BE—I-I—I-I-O-&@O

~-Versus-

THE UNION OF INDIA AND OTHERS -
.. RESPONDENT

s 0 e @

SYNOPSIS OF THE CASE

The brief fact of the case, the personals of S,S,B.
has been included as Nember of the Armed Forces of the Union of
India as per Government Notification No. 103/91 dated; 16/12/1991
issued by the Government of Indié, Ministry of Finance (Department
of Revenue), The petitioner is a S,S,B, personnel. The S,5,B. can
sue and be sued in a writ Court. The petitioner entered in to the
service under the S,S,B, in September' 1973 as Group - D employee.
Thereafter, he was transférred to Devendra Nagar in the year 1975,
to Tezpur in the year 1987 te Tinsukia in the year 1983, to Kok~
‘rajhar in the year 1997 to Tezpur in the year 2000 to A O, Office

Arari-II (Bihar) in 2002 there after he was transfered on Medical
ground and posted as U,D,C. to Frontier Head Quarter, Guwahati

where he joindd on 16/03/2005 to avail Medical facility and is
working there since then till date continuously, efficiently and
without any complain from any@® quarter. The petitioner has been
suhjected to frequent transfer by the Respondent authorities and
from the year 2000 to 2005, he has been transferred as amny as
4(four) times. Within seven and half months, he has been transf-

- erred and posted in the sme capacity as U,D,C. from Frontier Head
Cnarfér, S,S,B, Guwahati to Ad-hoc Training Centre, Devendra Nager,
S,S,B. by the Inspector General Frontier Head Quarter, S,S,B,
Guwahati as communicated vide impugned order dated:02/12/2005
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issued by the Area organiser (Administration)Frontier Head Quarter,
S.S,B. Guwahati in pursuance of Force Head Quarter, New Delhi, Fax
message No. 5/SSB/AI/2005(9) dated; 24/11/2005 with immediate fea
effect with purportedly in pyblic interesi, and vide Impugned order
dated: 05/12/2005 released the petitioner from Frontier Head Quar-
ter, S,5,B, Guwahati with prospective effect from afternoon of
09/12/2005 with direction to report to the Respondent No. 4 on
10/12/2005 and that to without availing joining time. Nbieover

the petitioner is a chronic Bronchitis Asthma patient mas and

also suffering from severe hypertension since the year 1993 and

is continuously under treatment using medicine/inhailer etc.
regularly since then. The climatic condition of Cuwahati suit

the petitioner to some extent and is asthmatic conditidn, since

to the under control. The climatic condition at Devendra nagar,
S.H,Q Tezpur is more cooler and moist then the climatic condition

of Guwahati. Moreover, the children of the petitioner are studying
at Guwahati and they are in Midsessidn of this academic career.

Stating all these grounds, the petitioner made representation of
05/12/2005 before the Respondent No, 3 braying interalia for
concellation of the impugned traasfar order, but the same was
rejected on 08/12/2005. The petitioner made a representation
before the Respondent No. 2 on 08/12/2005 through proper channel

’praying for cancellation of his aforesaid trans fer as Medical

ground amongst obher grounds like frequent transfer etc. which
is pending or alternatively to transfer him to A O, Rangia,

S,S,B, where the climatic condition suit the petitioner.

Cont..3
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PRAYER:

-

To set aside and guash the impugned transfer order

dated: 02/12/2005 (Vide Annexure - II) and the

consequential impugned Release order dated: 05/12/2005

(Vide Annexure - III) and further direct the
Respondent authorities to allow the petitioner to
continue as U,D,C, at Frontier Head Quarter, S,S,B,
Guwahati as before without any hindrance.

LIST OF DATES:

1.

2.

3.

4,

S.

02/12/2002

05/12/2005

05/12/2005

and
08/12/2005

03/12/2005

09/12/2005

Copy of the impugned transfer order
( ANNEXURE - I )

Copy of the impugned release order
( ANNEXURE - II )

Copy of the petitioner's representation.

( AWNEXURE - III & IV )

Copy of the representation.
( ANNEXURE - V )

The petitioner is on leave on Medical
ground, and has not yet handed over
his charges to anyone.

( ANNEXURE - VII B

FILED BY:

—o



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
QWAHATI BENCH, GUWAHATI

¥ An applicabion U/s. 19 of the Central Administrative
Tribunal Act, 1988)

Original application No, E%é%%? /2005

BHABANI KUMAR BARMAN
.....‘.‘...APPLICMT

»

-Versus-
THE UNION OF INDIA AND OTHERS,

.O..........O'.R_@pomENT

I N D E X /8y >spows

S1

No, Annexure Page No.

ls Original Application | 4o U
12

2, Verification

3. Copy of the impugned transfer  Asouxos — | 15

7e

order gfxkhe dated-02/12/2002

~— !
Copy of the impugned release Aanzpnt - (\.l L(

order dated-05/12/200%

T
Copy of the petitioner's Dorasena — L4 1516
Representation dated-06/12/2005
and -08/12/2005

— -~
. ' Vj \Y4 I-¥ — 19
Copy of the Representation Aok Mj—— —_

dated- 038/12/2005

" 20
Copy of the Medical Certificate 49\—9\’-’}“’“ - _\f_’_r
dated-09/12/2005

 Filed on :-  December '2005

Filed By:

Advocate.
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DISTRICT: SONITPUR

7~

[N THE CENTRAL ADMINISTRATIVE TRIBUNAL
 GUWAHATI BENCH, GUWAHATI |

[An application U/s. 21 of the Central Administrative

Tribunal Act, 1943]

Onignal application No. 3 7 /2005

[N THE MATTER OF:
SKRI. BHAB&NI KUMAR BARMAN,

S/a.'Late. Ramani Kanta Barman,
¢/o. A.R. Das,

Fadumbari, P.0. Gotanagar,
Gudahati - 33, |
District: Kamrup, Aszam.

-«-- PETITIONER.

~¥ERIVG -

1} THE URIOW OF IRDIA,
' Through
THE SECRETARY, to the
Gaevernment of India, Ministry

- of Home Affairs, New Delhi,

£} THE DIRECTOR GENERAL,

3y
P A= -

East Block - V¥,

R.K. Puram, New Delhi.

/é;éieﬂmuf /- /g;vﬂw”~



3} THE INSPFBCTOR GENERAL,
Frontier Head Quarter, SSB,
Zoo Road, Uday Path,

Guwahati - 24.

4} ARER ORGANISER  (ADMINISTRATION)
fFrantier Head Quarter, S35B,
zo0 Road, Uday Path,

; Guwahati - 24.

$) THE DEFUTY INSPECTOR GENERAL,
5.5.8B.,

Ad-Hoe Training Central,

Deﬁendra Naqaf, S.H.Q,'Tezpur

District: Zonitpur, Aszam.

--~- RESPONDENTS.

DEPAILS OF APPLICATIONS -

1)

1

PARfICﬁLERS "QF THE  ORDER AGAIEST WHICH THE
1. : '
APPLICATIOH IS KADE -

r

[} .
The application 1is made against the
impugned order dated: 02/12/2005 issued by the
{ o s ) .
Area Orgaanizer (Rdminiztration}, Frontier Head
: 11

Quarter, S5.%.B., Guwahati in pursuance to FORCE

H.Q§ Fax wmessage dated: 24/11/2005, passed on

behalf of laspector General, FHQ, S5B, Guwahati

i . .
transferring the applicant in the same capacity
4 - .

! : , - . . . i
to FHY, 558, Guwahati toe Ad-Hoeco Trainang Centre,
SSB; Devendra Hagar, Tezpur and the impugned
reléase order dated: 05/12/2005 issued by the

same authority.

Contd..

JLens b oo -
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2} JURISDICYION OF THE TRIBUNAL -

. ® o
The applicant declares that the subject

matter’r@f 'the “application 1s  within = the

]Url dlctlan ﬁf the Hon’bleé Tribunal.

3) LIMITATION -

* _:Thé agplic&nt declaresz  that the
‘appbicatiwu'iﬁ within the period of limitation
under ‘Sgéti@n - Elﬁ'af the Administrativé
Tribunal éﬁtg Inge.

43 éhcws,asffneftase-—

4.1} . .-That, the applicant is a citizen of

India,. and a resident of above named place,

'id aQ'@urh fue Lejentltlad to all thke rights
‘and pr1v119qe quaranteed under Fart III
'ot the- Pﬁﬂdtltutlﬁh of India and other laws

A

af the land.

4.2) : ‘: Tﬁét theha@plicant states th&t, the
| "aﬁpliééwtkis ehte:éq into the service under
the Q.J.B.'in'@ﬁptember' 1273 as Group - D
_emplayee. Th@reafter, he’ was trans ferred to
.Devénd}§>ﬁagar Lngthe year 19795, to Tezpur in

thé year 1987 to Tinsukia in the yaaf 1983,
tn'Kugﬁajhar,i& thé‘year 1997 to Teapur’in

the h?ehri EGG@ t@‘{éiﬁ. nffice, AIRII - II
(Bihaﬁ):igbzﬂﬂﬁ. ?ﬁereaftar ‘due to his ill
health, he was trans iferred and posted as

H.D. -.,tn Fruntler Head Quarter, Guwahati on

3y

.13.?; N /gﬂﬁﬁﬂHJ ﬁd‘ /ZAﬁnmﬂﬁ.

.

Contd..
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medical ground to avail wmedical  facility,
where héljaine@ﬁeﬁ(iﬁiﬁﬂizﬁﬁs and is working
there since then till date continuously,
efficiently and without any complain fram any

gquarter by availing medical treatmeat.

- That the applicant states that, he

has bheen subjected to fréquent transfer by

the Respondent authorities and from the year

2000 toe 2005, he has hieen transferred as many

as 4 (Four) times.

- That the applicant states that,
within seven and half months, he has heen
tgansfenfed'and posted in the same capacity

as 1.D.C. from Frontier Head Quarter, §.3.B.

Guwahati te Ad-Hoec Training Centre, Deavendra

ﬂdgar, §.8.B. by the Inspector General
Frmntia;‘ He3d Qnarter, $.5.B. Guwahati as
caﬁmunicétéd vide impugned Order dated:
02/12/200% . issued 'by the Area KOrganiser
(Aﬁminiﬁtrafinn) Frontier Head Quarter,
3.5.B. Gﬁﬁahéti in pursuance of Force Head
Quarter, Hew peLhi, Fax ® message Mo .
G/SSB/RL/ZODS (%)  dated:  24/11/2005 with

immediate effect with purportedly in public

inﬁerest,’ and wvide Iapugned Order dated:
GsflﬁlﬁﬂéSVL released the applicant from
Frontief Head Quartér, $.5.B. Guwahati with
praspeckiée effect From afternoon of
09/12/2605 with directicn to report to the
Respondentrﬂo. 4 &h 10!12}2005 and that to

without availing joining time.

Contd..
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Thé capﬁ.@f the impugned transfer
 :‘wrder | dated:  02/12/72002 is
éﬁ if.annexéd ‘herewith and marked as
“ﬂaaﬁsxuaﬁf- I.

~ The copy”nf the impugned release
"‘f,brder ‘dated: 09/12/200% is

‘f'ann&xed' herewith and marked as
| ARBRXURE. - II.

'Afﬁat Ehe épﬁlicant states that, he
ifﬁia ch?@ﬁic Er@nchiﬁis Asthma patient and
also suffefing from severe hypertension since
the ye&f?fi%ﬁa and is centinucusly under

treatment = using  medicine/inhailer etc.

regularly =ziance then. The climatic condition

of anahati éuit the applicant to some sutent
and 1S “&%ﬁhmatic condition, since to the
undér Cﬁnﬁrol. The climatic condition at
Devendréﬂﬁagar, .H.Q. Tezpur is more cooler

and moeist’ then the climatic conditioen of

Guwahati. Moreover, the dependent children of

the applicvant are studying, and they are in
Mid-Session of this academic career. Stating
all- theﬁéf qrmundé} the applicant ' made
repfeseafaﬁiwn on 06/12/200% before the
Respondent ‘No. 3 praying inter-alia for
caﬂcellatidn of the impuqned transfer order,
but thersaﬁé was rejeéted on Q8/12/2005.

" Phe .copy of the applicant’s
. _representatien dated: 06/12/2005

~and its .rejection order dated:

S - Contd...
| SLlons 10 B
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Oﬂilzlzﬂbﬁ are annexedvhérewith
~and marked as ABHEXURE - III and

‘I¥ respectively.

. That, Lieing s¢  aggrieved, the
applicant.made a representation/appeal before
the Respondent Ho. 2 on 08/12/200% through
proper channel praying for cmnceilaﬁidﬁ'af
his afcresaid transfer as Medical ground
amungst.othér grodnds“like frequent transfer
ete which is pending. He further prayed to
acc@mmadété him alternatively at A.O. Rangia,
5.5.B. where there is a clear vacancy of the
pést of NDC and the climatic condition suit

the applicant.

The capy‘_af the representation
dated: 08/12/2005 is annexed here

" with and marked as AHNEXURE - V. .

Tpat the7'applicant states that, after his

sudden transfer and during pendency of his

represeatation, no reliever has been posted
to take charge from him of the post of upc,
‘and he has not yet handed over the charge to

anyone. Further, due to his existing illness,

he is wumable to move from Guwahati, and is

under Medical treatwment.

The copy of the Medical Certificate
'is amnexed herewith an@_mérked as
ABBEXURE — VI.

Cbﬁniu

ﬂfv@éM'/JJ‘ f3 oo e
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Th&tl’the appllcant states that, the
impugned “transfer and release dfﬁ% the
appllaant‘has been done noffiu the interest
of @xlqeneae of any public service but only
fop‘the xnte rest of some vested interested
persons and at the whims and arbitrariness of

the Respondent No. 3.

.1}

'GROUVEDS FOR RELIEF -

Fax “that the applicant has Jjeined at

Fr@ntler Head guarter, S5.3.B. Guwahati only on

_i&/DE/“OO‘ vand has been posted there only

ahaut}seven‘gnd half months, and therefore not
gnméieted:thfée years bf continued service at
qne'placé.fﬂareaver,vhe has heen subjected to
frequent-5f transfer }by the ‘Respondent
authnrltle“_&s within' the span of five years
from the year 2000 to 2005, he has hbeen
trans\ferféeﬁ.._;és many az 4 (four) times. The
Gnvéénment TQE India ‘has  Formulated policy,
schgme, nd quldellnes aa transfer and posting
providiQQ<that an Povernment employee should

not he noxmally transfer before completion of

three years of service at one place/stition

‘andislouldJﬁot be-f:equently transferred. If .

the ‘emplayee has to be transferred in the
integest nf publli service before coupletion
of three years, Euffigient reaéoné should be
given in-,writing.“ As such, the ‘impugned
traﬁsfer _and 1mpuqned release order are
illé@ai, arblttary, and bad in law, and are

liable to he’qet azide and quashed.

Contd..

,ﬁ@&mﬂ. fnran:
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impdﬁned release Qrde;{has heen passed net in
the;interest'pf any public service or for any
vali@;_reés@u, but for the interest of same
veséﬁd interested person, and at the whims of

the * Respondent HWo. 3 who is maintaining

vindictive attitude towards the petitiomer. As.

such;v the impugned transfer order is in
disghise a punizhtment transfer and therefore
the ﬁmpuqﬁéd cerder is illegal, arbitrary, kad
in law and iz Liable to be set aside and

quashed.

: For that, the Respondent authorities
[ . . . .
under legal obxligation to dispose his

représentation dated: 03/12/2005 by a reason

»

nd %@eaking srder and ﬁhat have not yet done
isyi%legal;'arbitrary, and kad in law.

Far that, the impugned transfer order
haﬁiﬁaen passed without any vested grounds by
thé_%espondeut authorities, which is not only
iileéél, arbitrary, and bad in law, hut also

in groess viclation of principle of Natural

justice,  eguity, good conscience, and

administrative fairness, and as such the

impugned orders are liable to be set aside and

‘quasﬁed.

i
14

'Fa: that, the Réspandent avthoerities
auéhﬁV to have taken inte consideration the
ailmégt of the applicant and should aot have
tran%?err&ﬁ.the applicant te a place, which is
coidei than Guwahkati and adverse to his health

conditions or -could have not transferred to

[
i‘.

Contd ...
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" For that, the impugned transfer and
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the appligaut till the onset of sunmer season
ﬁrLtﬂulﬂ_hawe Era nqterred him to Rahgia'which

has similar climatic cendition as in Guwahati.
N ) :

.6} o 1 §§5£ that, prima Ffacie the applicant

has a 'gaaa case on- merit, balance of

ronvenlenup 2ok Lraeparable loss in his favour

~and as such, Lf this. Hon'ble Tribunal does not

ih%erféfé”inta“thé mattez and-qrant interim
rellef ;qtayani auspendlnq the operation of
the 1m%uqned ardel as prayed for by the
appllrant he Wlll be highly prejudiced and

bUII&EEﬂ lrzeparable 1loss and injury.

a4

7 Fér that;' the applicant demanded

justice, which has been denied to him.

DETAILS OF THE REMEDIES EXHAUSTED -

Thdt " the Representation filed efore
Iagpector - heﬂerak (Respandent No. ?1 and on

IG}eCtlﬂn @f the same made an Appeal hefaore the

”(Fe p@ndent mu ol ;ﬁg. Director General, SS5B,

WHLLh iz =till pending. There 15 no other
eff;caciqusgremedy, bdt to approach before this
Hanfble fribunal iar' redressal of the

grievances..

ﬁA?TsR HOT. PREVIOUSLY FILED OR PEEDIHGAWIEn ARY
ownsa COURE -

RS An ¥rit Fetitien was filed earlier
before the Hon’ble High Court and withdrawn the

~

3amef0ﬁ_the_paint of lacking of Jjurisdiction.

Contd..

Lo 14 Bt e
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The appllaaut deulares that e had not filed any
ather: Case 1n any Txlhunal Court or any forum

aqalnst the meuqned orders.

RELIEF. SOUGHT - -
Uﬁdéfffhe above facts and circumstances
of the caée, the applicant prays for the

-fullb&ing relief -

That the lmpugned transfer order dated'
“/l?/“605 (ﬁnne ure - I) issued by the Inspector’
heneral FHQ, 33 . Quwahatl in pursuance of Force
HG, New Delhi. fax #essage 6/1/53B/A1/2005 (9)
Dated: j ”4/1&{ as communicated by Area
Orqani%er, FHQ, @%B, Guwahati transferring the
applicant framf_FHQ, 358, Guwahati to Ad-Hac
Trainiﬁg Cenfr;;-ﬁevendra-ﬁagar, 858, be declared
élleqai::and"béd in law and be set aside and

R
ERE

guashed. - o

That the consequential release arder

dated: 05/12/2005 (Amnexure - II) issued by the
Area Orqanlser', (Admn) FHG, 488, Guwahati

releas 1ng the applicant from FHQ, S55B, Guwahati
w!e.f-f@?ilﬁi*@@& (A.N) with direction to report
Lo DIG, . '335, Rl hDL Traininag Centre,
Deyendranaqar,= on 1071272005 without ‘availing
usual ﬁainiﬁQ(time ke declared illegél, and kad
in law, and ke set aside and quashed.
. : ;?
Dlrectlnq the Re.pondent authorities to

allow the appllaant to continue to work as UDC at

s
VR

Contd ...

- f s fhon e
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FHQ, @ 58B, Guwahati as before withouf any

hindrance from any quarters.-

$.43 vThat the Hon’ble Tribunal may be pleased to
pass any other relief as relieves as it deem fit

and proper.

9) IBTERIM RELIEF PRAYED FOR -

In the interim, the applicant prays that
pending ‘diqusal of the Original Application,
the Hon'ble Tribunal wmay be pleased £©o
stay/suspeud the operation of the aforesaid
transfer order dated: 02/12/2005 (Annexure - 1)
and-'the vtansequential impugned release order
dated: 0971272009 (Annezxure - 11} and further
direct the Respondent authorities to allow the
applicant to continue as UDC at FHQ, 558,
Guwahati or alternatively to allow him to remain
on medical leave at least till April’ 2006 or
alternatively t¢ transfer the applicant tae AC

office, 558, Rangia in the interest «f justice.

10} | ‘This application has been filed through

Advocate.

11} PARTICULARS OF THE POSTAL ORDER -

I.P;OQ(NG,- afy 16F114
DATE - or A~ S

PAYABLE AT - GUWAHATI G.P.0.
12) LIST OF EHCLOSURES -
As indexed in the IHDEX.

- Contd...



Coeas -

YERIFICATION

-t Sy
et

I, ri;- Bhahaﬁl 'Fdﬁar Barman, &/c. Late.

Ramani ?aata Barm&u, aqed about 93 years, Resident of
Padumpukhuqx, P. Q.‘ 0tau&qar cuwahati - 33, in the
strict Qf - Yamrﬁﬁu Assam, do herehy verify that the
statements made id‘ palaqraphs »f the acc nmpanylnq
appllcatlan.axe true te My kncwledge, and helief and

that 1 have«not uppaﬁ el any material facts.
A ’

;.:‘J

And I sgtqmy hand on this ve:ificatian,today

~ day of December’ 2003 at Guwahati.

& ‘,‘:‘é"
o .‘S‘
_ .
i
%, -
Y PE D, é!m«nﬁ’WJ
\ N 3 E ﬁb o~ P /
; T
- signature of the Applicant
N
”~ -
6‘ 'A";
;';':{.. ’
~ E } s
e “x
Contd ...
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A ~ L . No.1(39)Nc3u'1'-"1'1<-u31;s,t.u)cszoo.w_IL(Q.,L(}-»S’_B . —
el P : Government of India. = ST o

., . Ministry of Home Affairs. R 3 ' BE
. // » L Oflicérof the Inspector General, .. RPN o }
e C Frontier Headqguarter, SSB. : ' : i
e 700 Road, Uday Path, - Q

Guwahati-24

’_ / ' 3 Dated the. ‘7’]”/' 2005

QRD.

I pursuanes of Forae Hae, New Delhl Fak Nlokkige NO.6/ SS13/AY2008(9) dated , -

i iey!

2R

© 24,11,2008. Inspector Qeneral, Fronder Leadquarter, 883, Giuwahatd is pleased to wansfor 19 y
*Shri” B.K.Barmon, UDC from Frontier Headquarter. $813, Guwahati o Adhoc-Training .
.." Centre, Debendranagar with immediate ffect in public wterest. T
v ",,:.;A/\.n P T N N "‘./'-‘L.\: . ‘

. ) . ' 202 /5—-.—' ":A, e
" ARFA ORGANISER (ADMN) ~ = . = o~
FRONTIER HEADQUARTER, SSB, = |
' CGUWAATI IRER

Ristibugion = | -. '
1. The CHDO. SHQ. SSB. Ranidanga.

The Dy.Inspector General, TC Debendranagar: SHQ Tezpur.

‘1‘\)~

37 The Adsistant Director (EA-D, FHQ. SSB. New Delhi.

3 L4 TheSAO(Store), FurHar,SSB, Guwalati

3, The Ascounts Officer, Ftr Her.. SS1. Guwahati
o ,
\9/ Shet I0LR Barman, CIC, Fe e S81, Clusvahat,
7. Personal file of person congerned.
L]
8. ONiee vopy,
/




o | //Zf/ R M

-~
~ N - \ - P . {1 o).
1(z:?)f‘.ééyE/rTQ-IBB/UDL/U:%/ [ Ub7-$ %0
Government ¢f Indic. 4 '
Ministry of Home Affairs,
Ofrice of e Inspector General
Fronrier Headquarter, 5S5B.
o Roue Uday Path Guwahati-24
Dared the L;"(f)*‘fite'ceran;" 2005 i
\ .
2ROER
In pursuance of - Frontier Heaoguairters. Gu«m:.u. Jrders No
1(39“\"'575/'F“-i3:-288,/'UDC_'/J'/ZOGJ}/1*4'.6:475,?3 ceted Q1005 Shri

SX.Barman, UDC stunds recleased from Fir Hqr, Guwchati we. f. the
'Qf‘r»;moon of 09.12.2005 with direction i 1o report tc Dy.Inspector
“General, AdhocT. Bebendranagar on 10.12.2005 without avatling usual

~ joining time. in public interest.

' o o

L o
‘Il ‘.: . NS
e ¢ (
/Lte A
-
Arce Or'gam.n.r Admn)

""*l"" H9Gd(‘u(- \*ﬁ L et :38,
_Guwatbiati

' DlsTmbu’nm i
L The £.0.0.0. :aecwr Hqr., 558 Ranidenaa(Wa).
2. The Dy Inspector General “anoc 1C Debendranas gar/ SHQ Tezpar.

The Acsistant Dl"’CTOP (EA-I) Ferce ingr. 5B,
The SAQ(Store) FreHgr. 553 Guvcnch
The Accounts Officer, Ftrplgs 354 sy,

Mew Deihnibdb,

SN (o

. P P S
forontormotien and

necoessary action.

(92

. .
Shrr B Barman, UDC, Frrasgr 358 =uwanati,
"L -, :
7 Cffica ¢ 2y
-
i
o e
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AOHNEXURE - TII.

T,
The Iaspector General, S35B,
Frontier Head Quarter,
HBuwahati,

Through proper channel.
( N *

Date: 06/12/2005.

Subjeut:q?rayer For cancellation of my transfer/posting

at Adhec Training Centre, Debendranagar.

Ref: " Phis office order Ho. 1(39) HNGE/FTR-IBB/UDC/
2004/14647-53 dated: 02/12/2005.

Respected Sir,

with reference to the above, I have the hoenour to
state the following lines for Ffavour of your kind
consideration and sympathetic action upon a poor

emplaoyeea.

That Sir, I have keen poested at Frontier Head

quarter, Guwahati on 16/03/2005 and since then I have

been working in thiz FTR HQ with satisfaction to my

‘superiors. But on 05/12/20065, I have received my

transfer order to¢ joeinm at Adhoc Training Centre, at
Debendranagar, and directed to me to join on 10/12/200%

withoeut availing any jeining time etc.

This arder is very much pathetic to me for sudden
transferrihg'me.frnm FTR HQ GCuwahati withia a period of
sevén and half wmonths of my contiauous service from
16/03/72005.

Contd..

/gg,@}m i HMowonee
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Sir, - 1t 1...‘,fc:ct that, I am a ehr(‘mic Branchitis
'patlent and Asthma patlent and sufferlnq since 1ﬂ93 to
till date and regulaxly I am-us ing medicine as well as
pumplnq lnhaler (d&lb&t&ﬂ“l) s;nne then for safe of my
life.

This FTR H{ Guwahati is very much hot and dry area

for whiéh'thiq éiimat&-is suit for me and I am managing
ny tranafer fnr“this HQ since 16/03/2005. Bur Sir,
lcl;mate of Dehendranaqar is wvery much cold during
w1ntpr aeawon anﬁ it w111 not .suit for me to long
service as a re@ult 1 WLll;not be able to continue my
job at Debendfanagar and-Spnil my life as well as
service.

Undefjthe abnﬁe circumstances,  your honour would
‘e kind enouqh ta consider my tramns fer posting from
Debendranaqqr and if posslhle I may ke posted at A.O.
Office Rangia,:where climate will be suit for me and
save myllifﬁ W1tﬁ3y0ur valuable order.

-

I shall ever pray.

yours faithfully,

Sd/ - Bhabenl Er. Barman,

UBE; FTR H{Q Store Branch
o . Guwahati.

Date: 06/12/72005.

IA

| ;' _ ' | Contd...
/(;zféjnw',ﬂﬂ' Ai”’ﬂu*' ‘
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. _ GOVERNMENT OF INDIA o
L MINISTRY - OF HOME: AFIAIRmev

‘ .  OFFICE OF THE. INSPECTOR GENERAL " :
FRONTIER HQRo., SSB, GUWAHATI. - . = - .. °Ff

' Perenll . L - 2
DATED, the ¢l Dec., 2005, 3
: . i S A
e : L. 1
1 MEMORANDUM f
j i | g
3 3 Please refer to your repre*cntutlon ddted 6 12 05 4
o for cancellatlon of your transter to T.C, Debendxunagar, '
: 1 B :
| SO ot
, ‘ : i
. _ T 26 Your representution was cuns;dered but regectedd Dy
) - by the Inspector General *rontier Hqr., S$°B, bhwahdtioﬁ : E
: | . it
A ' 4 | \ | /% Mﬂ |
o L . $ |
P : ; ' EREA ORGANIQLR(ADMN ) ;

TO, .

j: .. 8h. B.K.Barman, ULC, |
u Frontier Hgr.,Guwahati, S
¥ : i
1
f

i

. i

rg: I‘ t

| |

! i

! ‘

|

!
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‘N_gg-_-___________Delhi-G_G_, . , ' ¢ N ,;-Jv ’“n h.’»u‘iu" l p'

- Ref ;- F'I‘R Hq Memo NO.I(39)NGE/FTR-IBB/UDC/2004/14647-53

Honourable Si r;

" @quring win er season for which now I an not. able to continue.
'my se:viceT

. T8 g AT pena

-The Director General, SSB ' 'g~ \z~2,(:)0§

Force Head uarter, \ i e
Block No.V(East) R.K, Puram, . - S

'3 B J HE e
RN ] LR ! . . . Vo A ;,".k‘l .

. N‘ YR
m.. THROUGH_PROPER CHANNEL,

>
N ‘v‘-.

Ve »»*:-wic“:) &

&zb;-f Paryer for cancellation of my transfer at Adhoc Training - | : .‘,1',_\
’ C g,,w Debenggsggga;. , o S

dated 2/12/05 & Order ending No, 14675-80 Dt5/12/05.

With due respect & humble submission, I beg to lay
the following lines for favour of your kipd’goh'sideraticn &
sympathetic. consideration on huminity ground, '

That Sir, I have joined FIR HQ, Guwahati on 16/3/05
on transf_e‘r/pfb‘sting from A,0,0ffice Araria-II(Bihar)after
servicing 2 years 2 months as per order of FH(, New-Delhi &

. Que to my 111 health where is medical facility is available,

That S:Lr, it is fact that, I am Cronic Broncitis Ashma =~ - Y
patient & suffering severe hipertension since 1993 & continue my ,
treatment using medicine/inhaler etc regulary since then,On }\
posting'at FIR HQ, Quwahati I am feeling some recovery & manage . \

" ing my qutles instead of illness due to suit of climate in this -

FIR HQ, Guwahati since 16/3/05 with full satisfaction tomy =~ ™
superiors, '

But Sir, on 5/12/05 I have received suddenly a transfer
oxrder with direction to report at Adhoc Training Centre, Deb?n-
dranagar to report on 10/12/05, (Copies enclosed).

Sir it is very much pathetic to me to transfer : : from
FTIR HQ, Guwbbati to Debendranagar within 74(seven & half)months =
of regular service.

'I‘hat Sir, the climate of Debendranagar i1s very much cold '

asja Ashma patient & 53 years old.Moreover, I have R P
Losted at Debendranagar since 1975 to 1987 xsXx at
“the young stage.

been already

Under' the abnve clrcumgtancas, our honour would ba
kind enough to wnsider my c,se sympatheticaly on huminity

ground, 50 that I will continue my service at FiR HQ, Guwahati
: CantA.o



ce?Rangiaﬁ as”;thv cl.tmateofRangi? ar aalsa . o
. ‘ & give. me change to- cont:\.nue

suit for me. a a ‘\Shma pattent & & e I cannot aafe L

; [ o it
, ‘ ;

my s remadnir

Mv"',,')-' TYRSS ~#~*~ N

ratefulltoyou' S

Yours faithfully, _ _ ;

6{, o /l(j /X"M /”“" o ‘ " v g
( B, K. BARMAN) ' S A
upc, FIR HQ, : ol AT
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